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The applicant who was morking as Postal Assistant 

at the relevant time in G.P.O., Calcutta, has filed this 

O.A. seeking directions to the respondents to consider 

and dispose of his repzesentatiofl regarding permission for 

deputation in compliance of memo dated 	6.7. 1995 (Annexure 

to the O A.) and also to pay him the salary from t1 month 

of April, 1996. 

2. 	The case of the applicant is that the respondent 

authorities vide memo dated 6.7.95 issd by the Dizector, 
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Calcutta G,P .O h 	sought to r applications from the 

eligible candidates for admi ssion in the course of Master 

degree in computer application(MC). It appeals that the 

applicant suknitted application on 29.3.96 to the Qiief 

Posthaser General seeking permission for doing MCà as per 

the memo dated 6.7. 1995. 	In response to the representation 

of. the applicant, no communication was made to him. He 

stfanitted another representation on 8.5.1996 before the 

appropriate authority seeking Qnsideration of his case 

for permission to join the Master Igree in 	mputer 

Application course stating that he 

for MCA and the classes fr 'the said couse started from 

15.4.96. In &sence of any reply from the respondents 

he had an impression that he had been permitted to join 

the classes of the said course and accordingly he joined the 

classes. 	The applicant further states that from time to 

time he has been granted extraordinary leave and due to 

non.-payrnent of salary he has been suffering from starvation 

and he is unable to clear the eenses of the course in 

question. 

30 	 We have heard the id. counsel for the applicant 
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During the course of argunents, the id. cou se]. 

r the applicant states that the present application may 

be disposed of by issuing direction to the respondents 

to consider and pass appropriate order on the representation 

of the applicant. 

It is pointed out by the id. cosel for the 

respondents that the application subiiitted by the applicant 

in this matter has been Iorwarded to the i)irectorate for 

consideration and pauing of necessary orders. 

We accordingly, dispose of the O.A.- with a 

direction that the respondent No.6 in this OA. Sh11 

consider and dispose of the representation/application of 

the applicant within a period of 3 months fim the date ot 

of this order. No order as to costs. 
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